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KRISHNA SAHI): Madam, I

move:
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Bill, 1995
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THE VICE-CHAIRMAN (SHRI-
MATI KAMLA SINHA): In the

morning we had a discussion on the
Patents Bill.

Tt wEYgar AY AT § ST ATHT HY A0
FIAT ATEAT | FATTH TT HoF FI
FamfT g 1.

THE PATENTS (AMENDMENT)
BILL. 1995—CONTDO,

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(DEPARTMENT OF INDUSTRIAL
DEVELOPMENT) AND MINISTER
OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI
beg to

“That the Bill further to amend
the Patents Act, 1970, ms passed by
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the Lok Sabha, be referreq to a
Select Committee of the Rajya
Sapna consisting  of 21 members,
namely:—

Dr. Murli Manohar Joshi
. Shri K. R. Malkani
Prof. M. G. K. Menon

Shri Pasumpon Tha, Kirut-
tinan

Shri Ashok Mitra

Sarj Chaturanan Mishra
. Shrimati Renuka Chowdhury
. Shri Janeshwar Misra

-1 o Wy

© o

Shri Digvijay Singh
10. Shri G.
11. Shri Ashoke Kumar Sen

12. Shri V, Kishore Chandra S.
Deo

Swaminathan

13. Shri V. Narayanasamy
14. Shrj Surinder Kumar Singla

15. Dr. Shrikant Ramachandra
Jichkar

16. Shri Suresh Pachouri

17. Shri Rameshwary Thakur

18, Shri Venod Sharma

19. Shri Bhubaneswar Kalita
20. Shri M. Rajasekara Murthy
21. Shri John F'. Fernandes

with instructions to report by the
first day of the next Session.”

The quesiion was put and the mo-
tion was adopted.

THE VICE-CHAIRMAN (SHRI
MATI KAMLA SINHA): Dr. M.
Aram, please.

DR. M. ARAM (Nominated): Ma-

dam, Vice-Chairperson, ... (Interrup-
tions)
DR. BIPLAB DASGUPTA (West

Bengal): Madam, have the names of
the committee been announced?

[RAJYA SABHA]
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(Amendment)
B, 1995
THE VICE-CHAIKMAN

MATT KAMLA SINHA):
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(SHRI-
Yes,

DR. BIPLAB DASGUPTA: How
can this be done, Madam? There
has been a lot ot discussion on this
earlier and we proposed ...(Inter-
TUPTIONS) What is the relevance?
None of the leaders who suggested the

amendmen s are here today. I am
here. I have just heard. I have ,
come. Can we have the names so

that we can have our views on this?
(Interruptions) 1 had just gone
but for two minutes. Suddenly, it {
cannot be steam rolled like this, We
must have the names and have a
discussion on that... (Interruptions)..

SHRI K. RAHMAN KHAN (Kar-
nataka): The motion has been adop-
ted. :

DR. BIPLAB DASGUPTA: Which
are the names which have been
adapted?  ...You sudden}y raiseqd it
in the middle of the discussion on
the Private Member’s Bill. ‘When
the discussion on the Private Mem-
ber’s Bill is going on, how can it
come like this?

THE VICE-CHAIRMAN (SHRI-
MATI KAMLA SINHA): I took the
sense ¢f the House. The House ac-
cepted it. It was done with the
permission of the House.

DR. BIPLAB DASGUPTA: Madam,
we just pulled out for two minutes.
How can it be done like this? ‘

(SHRI-
Shay I

THE VICE-CHAIEMAN
MAT] KAMLA SINHA);
give you the names?

DR. BIPLAB DASGUPTA; Please,
Madam.

THE VICE.CHAIRMAN (SHRI-
MATTI KAMLA SINHA): The names
are:

1. Dr. Murli Manohar Joshi

2. Shri K. R. Malkani
3. Prof. M, G. K. Menon
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4. Shri Pasumpon Tha. Kirut-
tinan

. Shri Ashok Mitra

. Shri Chaturanan Mishra

5
6
7. Shrimati Repuka Chowdhury
8. Shri Janeshwar Misra

9

. Shri Digvijay Singh
10. Shri G. Swaminathan
11 Shri A. K. Sen

12, Shri V. Kishore Chandra S.
Deo

13 Shri V. Narayanasamy

14, Shrj Surinder Kumar Singla

15. Dr. Shrikant Ramachandra
Jichkar

16. Shri Suresh Pachouri
17. Shri Rameshwar Thakur
18. Shri Venod Sharma

19. Shri Bhubaneswar Kalita
20. Shri M. Rajasekara Murthy

21, Shri John, F, Fernandes

DR. BIPLAB DASGUPTA: Madam,
if it is the composition of the Selcct
Committee, then we will boycott this
Committee. It wiJl not function.
The point which is discussed and
v-hich is alsyp known to the Industry
Minister is this: This Committee
should reflect the composition of the
House and we had a proposal of 16.
. .(Interruptions) - - .Just a minute.
If you want the Committee to Tunc-
tion. vlease listen. The composition
should reflecy the composition of
this House. There was a discussion.
... (Interruptions) ...

THE VICE-CHAIRMAN (SHRI-
MATT KAMLA SINHA): Dr. Biplab
Dasegupta, vou can raise this issue
after the discussion on the Private

[2JUNE 1995 ]

(Amendment)
Biit, 1995

Member's Bill is over. Don’t take
the Private Members’ time.

DR. BIPLAB DASGUPTA: Madam,
why should tnis be raised in such a
manner?

THE VICE-CHAIRMAN (SHRI-
MATI KAMLA SINHA): I had taken
the sense of the House. Why was
it paised in the middle of the dis-
cussion on the Private Member's
Bill? N |

MINISTER OF AGRICULTURE
(SHRI BALREAM JAKHAR): Now,
tliere is ng question of discussion.
... (Interruptions) ...

DR. BIFLAB DASGUPTA; Madam,
this cannog be done like this., We
had a discussion in the morning in
the House. We raised two objec-
tions to the proposal made by the
Guvernment. One is this: Within the
House the Congress Pariy represents
only 40 per cent of the Members, but
it suggested a Committee with 50
per ceni Members — more than 50
per cent. We said, “We don’t ac-
cept it.” Then, there was a logr of
discussion in the presence of the De-
puty Chairman, Mrs. Sahi and others.
We suggested g list of 16, out of
which some have been taken. That
is true, but there arc many other
zdditions which have been made to
the list without any consultation with
us. The point I am making is this:
You can impose a committee like this
without any notice, bug this Com-
mittee will not function. We will
koycott this Committee. It will
not function. We had just gone out
for two minutes, and suddenly some-
body came and announced this in
the middle of the discussion vn the
Private Member’s Bill. This can-
not be done. We cannot permit this
to happen. I suggest that this issue
should be opened again after the dis-
cussion on the Private Member’s Bill
is over. Before we take wup the
issue ‘of Treservation for the SC/STs,
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(Dr, Biplab Pasgupta—Cont.]

let this issue be opened again and let

a decision be taken on this. It can-
not be done surreptitiously, If you
dgp this, then you are  destroying

whatever trust we still have in this
Government and this Committee will
not tunction. We will boycoit this
Committee, The entire Opposition
will boycott this Committee. ..(In-
terruptions) .., If you want the Op-
position to boycoit the Select Com-
mittee, then go ahead. When the
Patents Bill will come up eventually
before the House we will reject it.
That is what we want, We will
muster the majority and reject the
Patents Bill. If you want to bring
the Patents Bill without consultation,

then it is a different thing. This
Committec wil] not be accepted.
None of the Parliamentary Affairs

Ministers is present here. How can
it be discussed here? We discussed

something there over a cup of tea.
We came to certain conclusions, cer-
tain promises were made, but you
came here with something else. What
kind of trust can we have in this
Government? This cannot be done.
It is nct possible. I think whatever
decision has been taken wrongly,
stedlthily and surreptitiously by tak-
ing advantage of the absence of the
Opposition leaders here. That should
not be permitted. It hould be reopen-
ed just after the discussion on the
Private Member’s Bill is over. Ma-
dam, this issue should be taken up

and discussed again. This is my
proposal before you.
THE  VICE-CHAIRMAN (SHRI-

MATI KAMLA SINHA): Mr. Aram.

DR. M. ARAM: Madam, Vice-
Chairman, I am grateful to you for
this opportunity to speak.....

| RAJYA SABHA ]

{Amendment)
Bill, 1995
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AN HON. MEMBER: Madam, it is
Private Members’ time...(Interrur-
tions) .. .It is mockery of Parliament.

DR. BIPLAB DASGUPTA: Madam,
1 will ask the Industry Minister if
she wants it not to be a mockery...

THE VICE-CHAIRMAN (SHRI-
MATI KAMLA SINHA): Dr. Das
gupta, if you want to raise this issue,
you raise it after five o'clock. Tt is
Private Members' time now.

SHRI DIGVITAY SINGH: We want
the same thing. We can postpone it
now. We can discuss it after the
Private Members' Business.
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DR. BIPLAB DASGUPTA: Madam,
1y pas Deen deeided. .

THE  VICE-CHAIRMAN (SHRI-
MATL KAMEA SINHA): If you want
v ralge it, you raise it afier 5 o’clock.
Don’t waste the Private Members
tinie. Kindly fake your seat,

LhE swALl FAMILY (INCENTIVES
AND MOTIVATIONS) BH.L 1991—
€énfd,

DR. M, ARAM (Nominated): Ma-
dam, I am very gratefu] to you for
this opportunity {n speek on a Bill
of supreme importance. The sub-
Ject of the Bill, the smalj family, will
be the single most imporiang factor
iy shaping the destiny of the Indian
nation. I commend the initiative
of the hoa. Member, Shri Suresh Pa-
chouri in highlighting our number
cne problem, the population provlzn,
The Statement pf Objects and Rea-
sons says, “This is the roo; cause of
almest every problem which the na-
tion is facing today.”

Madam, may I take a minute to
delifieaté the hisforida¥ perspective
and the global scenario. In the
year 1650, about 350 years ago, the
entire world had a population of
only 50 crorés. The annual growth
rate at fhat time was only 0.3 per
cént.

It took 250 years for this popula-
tion to double i.e. to become ]OO_O
millions, atound the beginning of this
country, i.e., 1900. Since then the
wolld population has been gallop-

mz and indeed exploding. Tt has
already crossed five billion.  BY
2000 it will cross gix billion. Ex-

pérts who have calculate the carry-
ing capatity of the earth say that
the carrying cavacity of the earth is
about eight billion. But, the po-
nulation of world may crosg eight
billion and it may reach even up to
10 billion. 1t ig a population bomb
which is more insiduous. more dan-
oarons than even the nnclear bomb.

Madam, the population of India at

| 24 UNE 1945 |
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(Amendment) 386
Bify, 1985

the beguining oi thig cenpury, 1i.e.
1901, was 24¢ fiiillfon.  In 1947, when
vur country became free, we had @
population of 340 mijllion. In 1981,
the popuiation had doubled. Iy was
030 milijon at that time.  According
to the 1991 eensus, the population
was 858 million. It has already
<10ssed 900 million and according ro
the 8th Five Year Plap document, by
2001, we would have a population
ol about 1060 million. To be ex.
act, aecording to the 8th Plan projec-
tons, it wiil be 1006 million. Eyen
after 2001, the population wf India
will go on increasing, i.e., if the
present trend continues, by 2011, the
population would be 1164 millions.
The population will not stop at that
leve], It will go on increasing.
When it will stabilize is not clear.
Some say it will stabilize by 2050,
some say it will even take longer.
But much will depend upon what
we do now and in the next few
years. But one thing has been pro-
jected by many, that in the next
century i.e. 2Ist Century, India
will become the most populous na-
tion in the fworld. YIndia will
beat China in the population race,
if not in the sports race, and  we
will take the first place in the world
as the most populous nation, indeed
a dubious  distinction. Madam,
the Bill moved by our hon. friend,
Shri Suresh Pachouri, defines the
small family as a family of four: two
narents and  two living children.
This Bill indicates steps to promote
the small family norm amongst the
general public, bv payment of mofie-
tary and other incentives, preferen-
ces in recruitment and nromotion in
nublic services. advance of easy
loans for housine, allotment of house
sites and edvcation facilities in Ken-
driva and  Navadayy Vidvalavyas .
The BRI alen nroposes  disincentives
for Government emnlovees such as
denving incraments and nromotions
tn thace dvinlaveas wha havae mare
children. Farther. the Bill provides
that the incentives and disincentives,



